IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENLCH

AT HYDERABAD HE

ORIGINAL APPLICATION NO.1219/96

DATE OF ORDER _:_ 22

Betueen :=

B.Krishna Mohan

And

1., Sr.Divisional Personnal Officer,
S.C.Rlys, Vijayawada Division,
Vi jayawada, Krishna (Dist).

2. Divisional Railuay Managsr,
S.C.Rly, Vijayawada Division,
Vi jayawada, Krishna (Dist).

J. General Nénager,'S.C.Rlys..
Rail Nilayam, Sec'bad,

eee Applicant

««e¢ RBspondents

Counsei for the Applicant : Shri M.C.Jacob

Counsel for the Respondents ¢ Shri J.R.Gopal Rao, SC

CORAM:

THE HON'BLE 3JUSTICE SHRI M.G.CHAUDHARI

THE HON'BLE SHRI H.RAJENDRA -PRASAD

VICE=CHAI

[ N ] 2.

for Rlys

RMAN M

:  MEMBER (m%
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(Order per Hon'ble Justice Shri M.G.Chaudhari, Vice=C

‘Counsel for the applicant absent, ShrirKrishna

‘for Shri J.R.Gopal Rao, standing counsel for the Resapond

Although counsel for the applicant is not resant wa th

unnacegsary to ad journ iha case as it can be disposed o
away. The réspdndents have already appsared., The coun
the respondentsiubmits that the rapfssentation of the aj
is still pending and Rke it ﬁay be left open to the res

to dispose of ths same. Ue are not satisfied with this

hairman.) «

P atrai?ﬂdﬁ’-
sa.l for
dt.30-3-956
Jplicant/

hondent g

submi ssion

. AL
as nearly six months ovser from the date of filing of thg represen-

" : o ardasy

tation and it could have been disposed oﬁ\by the reéspon

one tAenrdy W T
s clearly—peasgsing o
A

earlier
of fairly acting on the/decisiens=of the Tribunal which

respondent

covers the case. Hence taking recourse to the Rule-15(
CAT (Procesdurs) Rules, we proceed to disposs of this a

tion finally.

Ze
the grade of Rs.1400-2300 in Guntakal Division of S.C.Raj
trané?afgﬁ at his own request to Vi jayawada Biuisiﬁn on
and as per the plles has been placed in the Iower grade
Rse1200-2040 ,

The raspondents appear to have fixed his |

claims that the pay which ha was drauihg on the date of

Hents.

n the burden on the Tribungl instead

clearly
1) of the

bplica~-

!

The applicant who was working as Asst.Station Master in

Lluay was
26-3-86
of

bay OR

~ transfer in the sforesaid grade at Rs.1410/= pm. The applicant

transfer

in the higher grade of &.1400—2300nuas‘%.1560/- should e protec-

ted and his pay should be fixsd svsn in the lower scale
Rs«1560/= instead of Rs.1410/=.

Jror

LIS 3!

at

The &%



o

With respect we agree with the view taken and in our op

3. This guestion has been examined and decided by| this

Banch in 0A 1252/94 decided on 14=11-94 copy of which ks at

Annexure A-IV, It has been held that in case of inter divisionzl

transfer of this nature the pay of the officer is requir

protected by virtue of para-1313 (a) (iii) of the Raiha%y

ed to bs

Establishe

mant Code, Direction of that naﬁure wag given in that [case.

the respondents ought not to have driven the applicant
action in consonence with the above decision. 1In the r+
the following order is passed :-

"The Respondents are directed to fix
the pay of the applicaht at Rs.1560/- pm
in the time scale of Rs.1200~2040 on the
date of his transfer to the Vi jayawada
Division stated to be effected on 26-3-96
and pay him the arrears accrued up to the
date immedietly,.,"

nion

or takeing

sult,

118

4. The 0.AR. is gllowed in aforesaid terms. No ordef as

to cqsts. /[' | | _
—— Akl Y Zed

(H. RAJEND ASAD) (M. G.CHAUDHARI)
Member (A) Vice~Chairman .

D;ctated ln Gpen Court,

| - bl
avl/ ﬁll 17
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C.A.,1219/96.

To
1. The Sr,Divisional Personnel Officer,
SC Rlys, Vijayawada Division,
Vijayawada, Krishna Dist.
2., The Divisional Railway Manager,
SC Rly, Vijayawada DCivision,
Vijayawada, Krishna Cist.

3.'fhe General Manager, SC Rlys.
Railnilayam, Secunderabad.

4..One copy to Mr.M.c.Jacob; Advocate, CAT.Hyd.
8.0ne copy to Mr.J.R.Gopal Rao, SC for Rlys, CAT.Hyd.
6. One copy to Library, CAT.Hyd.

7. Onespare cOpy.

pvm., .
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"IN THE CENTRAL ADMINISTRARIVE TRIBWNAL

HYDERABAD BENCH ATHYDERABAD

THE HON'BLE MR.JUSTICE M,G.CHAUDHZRT
VICE~CHAIRMAN

THE HON'BLE MK.H.RAJENDRA PRASADsM(A)

! | Dated: Y~ | -1996

OBBER / JULGMENT

_MNA/R.'A-/C.A. No.
in
‘ | 0.h.No.  [Lig }616

T.A.NO. (Waps )

Admitzjd and Interim Directddns

Issued.,

N lowed.
[N, §

Dispose#d of with directions

Dismissed

Dismissed as withdrawn.
Dismissed for Default.

Ordered/Re jected.

pvm'. _ ' No order as to costs.






